FORM G

INVITATION FOR EXPRESSION OF INTEREST

FOR OCTAGON BUILDERS AND PROMOTERS PRIVATE LIMITED

OPERATING IN REAL ESTATE CONSTRUCTION / DEVELOPMENT RESIDENTIAL/
COMMERCIAL SPACE AT ROORKEE, HARIDWAR, UTTRAKHAND

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along with
PAN/ CIN/ LLP No.

OCTAGON BUILDERS AND PROMOTERS PRIVATE
LIMITED

CIN: U70109UP2006PTC069978

2. | Address of the registered office D-3 & 4, Sector-10, Gautam Buddha Nagar, Noida, Uttar
Pradesh, India, 201301
3. |URL of website Not available
4. |Details of place where majority of fixed Complete project details including the records pertaining to
assets are located the home buyers has not been handedover by the ex-
management. To the extent information available, the
Corporate Debtor has project site with the name “Santoor|
City” / Har Har Gange at Bawli Kalanjari, Pargana Tehsil
Roorkee, Haridwar (near Patanjali Yogpeeth) and “Santoor|
City” Dehradun.
5. |Installed capacity of main products/|Not Applicable as the Company has no Manufacturing
services Operations.
6. |Quantity and value of main products/ [No business operations in the last financial year.
services sold in last financial year
7. | Number of employees/ workmen INo details available
8. |Further details including last available [Financial statements as available with the RP can be
financial statements (with schedules) of two jobtained by  writing email to the RP at
years, lists of creditors, relevant dates for |cirp.octagon@gmail.com
subsequent events of the process are
available at:
9. |Eligibility for resolution applicants under Kindly = write an email to the RP on
section 25(2)(h) of the Code is available at |cirp.octagon@gmail.com
10. |Last date for receipt of expression of interest {16/01/2025




11. |Date of issue of provisional list of 26/01/2025
prospective resolution applicants

12. | Last date for submission of objections to 31/01/2025
provisional list

13. | Date of Issue of final list of prospective [07/02/2025
resolution applicant

14. | Date of Issue of information memorandum, ({12/02/2025
evaluation Matrix and Request for
resolution plans to prospective resolution
applicants

15. | Last date of Submission of Resolution Plan [14-03-2025

16. | Process email id to submit EOI Electronically at cirp.octagon@gmail.com and physically|

at B-84, Takshila Colony Garh Road Meerut U.P.- 250004

Signature of the Resolution Professional

Sd/-

Hemi Gupta

Resolution Professional of Octagon Builders and Promoters Private Limited (In CIRP wef 16-04-
2019)

IBBI Registration No - IBBI/IPA002/IP-N00147/2017-18/10383

Address: B-84, Takshila Colony, Garh Road, Meerut (U.P.)-250004

DATE: 31.12.2024

PLACE: MEERUT
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82 fake websites on
Char Dham chopper
service closed: Police

Amit Bathla

letters@hindustantimes.com

DEHRADUN: A total of 82 fake
websites offering helicopter ride
booking for the Char Dham yatra
were shut over a period of two
years, the official data provided
by the Uttarakhand police stated.
According to the official data, 45
Facebook accounts involved in
such frauds were also shut in
2023 and 2024.

In 2023, 64 fake websites
offering chopper service to Char
Dhams were blocked.

With chief minister Pushkar
Singh Dhami taking cognisance,
the state police began action
against such websites in 2023
after receiving scores of com-
plaints from pilgrims. According
to police, the major reason for
such cybercrime is that victims
had no information about the
authentic website for helicopter
service booking.

Deputy superintendent of
police, cyber cell, Ankush
Mishra said, “Eighty-two fake
websites offering helicopter ride
booking for the Char Dham yatra
were shut over a period of two
years. We also blocked 45 Face-

SERVICE OF SUMMONS

by Publication
Case Number 23FL048244
NOTICE TO RESPONDENT
SAVITA (NO LAST NAME)
You have been sued. Read the
information below.
PETITONER'S NAME IS AJAY
KUMAR
A PETITION TO TERMINATE
MARITAL STATUS HAS BEEN
FILED BY PETITIONER, AJAY
KUMAR S: IN THE SUPERIOR
COURT OF CALIFORNIA IN
AND FOR ALAMEDA COUNTY,
case number 23FL048244.

book accounts involved in such
frauds.”

“They (fraudsters) are exploit-
ing search engine optimization
(SEO) techniques to make their
fake websites appear at the top
of search results when pilgrims
search for booking sites. As a
result, those who are unaware of
the authentic Char Dham chop-
per booking websites fall into
their trap, click on these links,
and unknowingly enter their
financial details to make pay-
ments,” he said.

“The only way to curb such
cybercrime is spreading aware-
ness among the public. The
booking for the Char Dham
chopper service should only be
made through IRCTC’s website -
www.heliyatra.irctc.co.in,”
Mishra said.

A report on Char Dham yatra
has shown that nearly 41% of pil-
grims completed the Char Dham
Yatra within the first 30 days
from May 10 to June 8, while the
remaining 59% visited the four
shrines over the next five
months.

Anoop Nautiyal, Dehradun
based social activist and founder
of SDC Foundation, said the
report outlines several challen-
ges that have arisen as the Char
Dham Yatra has expanded in
recent years. “It highlights issues
such as overcrowding, safety
concerns, and environmental
degradation along the Yatra
routes. The report stresses focus
of the state government should
be to ensure that the Yatra is
managed in a way that protects
both the pilgrims and the envi-
ronment. This includes safe-
guarding the health and safety of
pilgrims, and preserving local
ecosystems,” he said.

DEBTS RECOVERY TRIBUNAL, DEHRADUN

Government of India, Ministry of Finance,
nd (Department of Financial Services)
2 Floor, Paras Tower, Mazra, Saharanpur Road, Dehradun, UK. 248171

PUBLICATION NOTICE

Dy. No. 1183/2024

To,

Dehradun.

December, 2024.

IN O.A. No. 499 OF 2024
SUMMONS UNDER SUB-SECTION (4) OF SECTION 19 OF THE
RECOVERY OF DEBTS AND BANKRUPTCY ACT, 1993, READ WITHSUB-
RULE (2A) OF RULE 5 OF THE DEBT RERCOVERY TRIBUNAL
(PROCEDURE) RULES, 1993 AS AMENDED FROM TIME TO TIME)

State Bank of India US M/s Dodhi Shoes & Ors.

4. Shri Govind Ram, S/o Late Shri Amba Dutt, R/o 2, Patel Road,

Whereas the above named Applicant Bank has instituted OA No. 499
of 2024 against you for recovery of debts of Rs. 24,74,099.31/- in which
Hon’ble Tribunal was pleased to issue Summons/ Notice U/s 19(4) of the
Recovery of Debts and Bankruptcy Act, 1993 and was listed before the
Hon’ble Presiding Officer on 19.12.2024.

Whereas, it has been shown to the satisfaction of the Tribunal that it is
not possible to serve you in ordinary way. Therefore, this notice is given by
way of this publication directing you to appear in person or through your
duly authorized agent or legal practitioner before the Tribunal on
07.02.2025. Further, you are required to show case as to why the relief(s)
prayed for in OA should not be granted and to file reply, if any, in your
defence in a paper book form in sets and produce all the documents and
affidavits under which your defence or claim for set off, counter claim, in this
Tribunal personally or through your duly authorized agent or legal
practitioner within 30 days from the date of the publication of this notice.

Take notice that in case of default of your appearance on the
specified day and time before the Tribunal, the case shall be
heard and decided in your absence.

Given under my hand and seal of this Tribunal on this the 24th day of

Debts Recovery Tribunal, Dehradun

Dated : 24.12.2024

By order of Tribunal
Registrar
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RELEVANT PARTICULARS

along with PAN/CIN/LLP No.

.| Name of the Corporate Debtor | OCTAGON BUILDERS AND PROMOTERS
PRIVATE LIMITED CIN: U70109UP2006PTC069978

N

.| Address of the registered office

D-3 & 4, Sector-10, Gautam Buddha Nagar,
Noida, Uttar Pradesh, India, 201301

w

.| URL of website

Not Available

~

.| Details of
majority of

are located

Complete project details including the records pertaining to the home
place where [buyers has not been handedover by the ex-management. To the extent
information available, the Corporate Debtor has project site with the name
fixed assets | “Santoor City”/ Har Har Gange at Bawli Kalanjari, Pargana Tehsil Roorkee,
Haridwar (near Patanjali Yogpeeth) and “Santoor City” Dehradun.

o

.| Installed capacity of main
products/ services

Not Applicable as the Company has no
Manufacturing Operations.

o

services sold in last financial year

.| Quantity & value of main products/| The Company has no business operations
in the last financial year.

UCC roll-out, strict land laws: What
2025 holds for the Himalayan state

Neeraj Santoshi

letters@hindustantimes.com

DEHRADUN: Uttarakhand has a
lot on its plate in 2025, be it the
implementation of the Uniform
Civil Code (UCC) law, framing of
strict land law amid protests,
forming Uttarakhand Develop-
ment Yatra Authority to deal
with issues related to pilgrim-
ages and hosting the 38th
national games.

Implementing UCCin
January

Uttarakhand government has
plans to implement UCC in Janu-
ary, which is the most antici-
pated development in the state
in the new year. Chief minister
Pushkar Singh Dhami on
December 18 announced that
UCC will be implemented in the
state from January 2025, saying
“All preparations have been
completed in this regard”.
“Uttarakhand will become the
first state in the country to
implement the Uniform Civil
Code after Independence. The
Uniform Civil Code law of Uttar-
akhand, following the basic
spirit of Sabka Saath, Sabka
Vikas and Sabka Vishwas (with
everyone’s cooperation, with
everyone’s development and
with everyone’s trust), will give a
new direction to the society, he
added. For accessibility of the
general public, a portal and
mobile app have also been pre-
pared for the smooth implemen-
tation of UCC. On October 18,
UCC legislation Rules Making
and Implementation Committee
had submitted its draft report on
UCC rules to the chief minister.
UCC refers to a common set of
laws that will subsume custom-
ary laws across faiths and tribes
and govern issues such as mar-
riage, divorce, inheritance and
maintenance. In the Constitu-
tion, it is a part of the non-justi-
ciable directive principles of
state policy. State government
passed UCC Bill 2024 on Febru-
ary 7, based on the report sub-
mitted by expert committee on
UCC. headed by retired judge

The expert committee on UCC during a meeting in Dehradun last year.

Ranjana Prakash Desai, to the
state government on February 2.
Subsequently state government
formed a committee headed by
Shatrughan Singh, retired Chief
Secretary (chairperson) on Feb-
ruary 10 for preparing the draft
of the rules for UCC Bill. On
March 13, state government
stated President approved it.

Strict land law in budget
session

State government is also plan-
ning to bring a strict land law in
the state budget session. Dhami
on November 13 maintained that
a strong land law will be imple-
mented in the state soon, adding
that more suggestions are being
taken from the public regarding
the land law at the SDM and Teh-
sildar level. Dhami said, “State
government is very serious
about the land law. The land law
to be implemented in the state
will be in accordance with public
sentiments”. Earlier in Septem-
ber, Dhami had announced that
the state government will bring a
strict comprehensive land law in
the state in the upcoming budget
session, two days after thou-
sands of people gathered in Ris-

hikesh under the banner of
‘Mool-Niwas Bhoo-Kanoon Sam-
vanya Sangharsh Samiti’ to par-
ticipate in a rally to push for
implementation of strict land
law in the state. Since December
last year, the Samiti has orga-
nised several rallies in Deh-
radun, Haldwani, Tehri
Garhwal, Kotdwar, Srinagar, and
Gairsain, pushing for the strict
land law in the state.

Formation of Yatra
Development Authority
State government is also plan-
ning to form Yatra Development
Authority in 2025. On December
20, CM Dhami directed officials
concerned to complete all proc-
esses for creating Yatra Develop-
ment Authority by January 30,
2025, adding “By January 15, a
meeting should be held with the
priests and stakeholders of the
Char Dhams and their sugges-
tions should be taken”. Officials
said the main objective behind
the formation of the Yatra Devel-
opment Authority is that in view
of the increasing religious and
general tourism in the state, the
government should have an
institution that can discharge all

B
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these responsibilities and ensure
proper preparations and
arrangements. On May 25, on
the directions of the chief minis-
ter Pushkar Singh Dhami, the
state government constituted a
six-member high-level commit-
tee for continuous monitoring
and effective management of
Char Dham yatra. The commit-
tee was mandated to prepare
and present a detailed action
plan for smooth and uninter-
rupted operation of all the reli-
gious yatras conducted in the
state in future and present its
suggestions regarding the for-
mation of an authority or institu-
tion to make pilgrimages easy.

BJP looks to consolidate
its position

After BJP consolidated its politi-
cal position by winning all five
parliamentary seats in the Hima-
layan state for the third time,
and securing victory in Kedar-
nath bypoll, the party is now
focussing on winning local body
polls. With civic elections due on
January 23, the first three weeks
of the new year will be domi-
nated by politics over the local
body polls. Both parties have

geared up for the polls, following
filing of the nomination papers.
Civic polls in the state were
announced on December 23.
Congress, which won Badrinath
and Manglaur bypolls in 2024,
will try its best to make up for
the loss in Lok Sabha polls. Vot-
ing will be held in Uttarakhand’s
11 municipal corporations, 43
Municipal Councils, 46 Nagar
Panchayats on January 23.

State to hold national
games in Jan-Feb
Uttarakhand is readying to host
for 38th National Games sched-
uled in the state from January 28
to February 14 . Thirty-six games
will be held in national games,
including 34 games for medal
winning and two for demonstra-
tion. Rafting and Kalarippayattu
games have been added only for
demonstration.

The venues for national
games were fixed in six places
such as Dehradun, Haridwar,
Rishikesh, Tehri, Haldwani and
Rudrapur. Later, Chakarpur of
US Nagar, Pithoragarh, Almora
and Tanakpur of Champawat
district were also added. After
trial and selection of the athletes,
registration will begin from Jan-
uary 3 to 13. Dhami said, “Uttara-
khand is prepared to host the
38th National Games. Based on
the experiences of the states
where the previous national
games were held, work is being
done to organise the games in a
better way in the state,” he said.

Expert speak

Social analyst Anoop Nautiyal,
who is also the founder of Social
Development for Communities
(SDC) Foundation said the start
of a new year always brings with
ita chance to pause, reflect, and
take stock of the year gone by.
“It’s also a time to look ahead,
with hope and optimism in our
minds. But for Uttarakhand,
2025 isn’t just another new year,
rather it’s a milestone. As the
state steps into its 25th year, it
marks a quarter of a century of
immense struggles, progress and
skewed growth. It’s then a criti-

cal moment to evaluate how far
we’ve come and, just as impor-
tantly, how far we still have to
go. In the coming year, there will
be plenty of discussions, debates,
and reflections on the trajectory
of Uttarakhand’s journey so far.
The challenges and triumphs of
the past 25 years will be revis-
ited,” he said.

Nautiyal said the key issues
like societal harmony, environ-
mental concerns, and disaster
management will dominate the
conversation. “As Uttarakhand
grapples with the ongoing envi-
ronmental crises and the chal-
lenges posed by natural disas-
ters, there will be intense delib-
erations on how to build a more
resilient state. Economic growth
will continue to be a central
theme, as the state seeks to strike
a balance between progress and
sustainability, while the push for
mobility and connectivity will
continue to evolve. Adding a
layer of complexity will be the
political dynamics, especially
with the early 2027 state assem-
bly elections looming large. The
next 12 months will see
increased political manoeuvring,
with shifting alliances and
changing power structures as
parties position themselves for
what promises to be a highly
contested election. So, in
essence, 2025 is shaping up to be
a year of excitement, reflection
and action,” he said.

What govt has to say
Cabinet minister Subodh Uniyal
said 2025 will be a historic year
for the state as many important
decisions will be implemented at
the ground level. “State govern-
ment will work on grounding of
MoUs passed in the global inves-
tors summit. State government
will also work to strengthen its
House of Himalayas brand and
ensure local products of the state
are marketed effectively at the
national and international level.
Apart from this, we will also
work on strengthening our sys-
tems and mechanisms to check
forest fires in the state, which
start in mid-February.”

Amount defrauded in cybercrimes
saw 146% surge last yr: Police data

Amit Bathla

letters@hindustantimes.com

DEHRADUN: The amount
defrauded in cybercrimes saw a
massive jump of 146% from I69
crore in 2023 to X170 crore in
2024, police data showed. The
data also showed a sharprise in
incidents of digital arrest and
investment frauds.

The cyber cell recovered
around X 28.12 crores, while the
recoveries last year stood at
around X 6 crores.

According to the official fig-
ures, around 22,000 complaints
were received on the cyber help-
line from the state, compared to
approximately 19,000 last year.

The FIRs registered in two
cyber crime police stations of the
state -- cyber crime police station
in Dehradun for the Garhwal
region and cyber crime police
station in Rudrapur (Udham
Singh Nagar) for the Kumaon
also saw a two-to-three-fold
increase compared to the previ-

ous year.

In Dehradun cyber police sta-
tion, 91 FIRs were registered,
compared to 38 last year. In Rud-
rapur cyber police station, 34
FIRs were registered, compared
to 10 last year.

The police arrested 66
accused (including hawala oper-
ators) involved in cyber frauds
from different parts of the coun-
try.

Deputy superintendent of
police, cyber cell, Ankush
Mishra said, “The cyber cell car-
ried out search operations and
arrests in various parts of the
country, including in Delhi,
Uttar Pradesh, Himachal Pra-
desh, Punjab, Haryana, Bihar,
Chhattisgarh, Gujarat, Madhya
Pradesh, Rajasthan, Maharash-
tra, Arunachal Pradesh, Karna-
taka, Tamil Nadu, Kerala, to
arrest the cyber fraudsters in
cases registered in the state. A
total of 102 raids were conducted
throughout the year. We
arrested 66 accused, including a

Nigerian national, in these cases.
One accused surrendered before
the police. We served notice to
56 accused to appear before the
investigative officer.”

“Apart from this, we busted
four local cyber fraud gangs. We
have taken a pledge that we will
not let Uttarakhand become a
cyber crime hotspot,” he said.

“Since awareness plays a cru-
cial role in curbing cyber frauds.
Over 12,000 people, including
students, were made aware
about the digital frauds through
75 awareness programmers,” he
said.

Among the achievements
listed by the cyber cell in 2024
were unearthing prime minister
mudra loan scam, credit card
scam, fake international call cen-
tre, and fake job offer scam.

In the PM mudra loan scam,
the cyber cell busted a gang in
March 2024 and arrested three
accused, involved in the scam.
“The accused were running a
fake call centre in Premnagar

(Dehradun). They used to cheat
people by taking money from
people as processing fee in the
name of getting a loan under the
Mudra scheme passed. The
accused had also bought hun-
dreds of SIM cards to make calls.
We recovered 64 SIM cards from
their possession. The fraudsters
had committed fraud of about
R1.50 crore in two months,”
Mishra said.

Senior superintendent of
police (STF) Navneet Singh
praised the achievements of
both cyber crime police stations.
He said, “Both cyber crime police
stations and 1930 helpline team
will continue to serve the resi-
dents.” He informed that the
government has launched Chak-
shu portal on the Sanchar Saathi
portal to prevent cyber crime
and online frauds. “People can
also immediately register a cyber
crime complaint on 1930 cyber
crime helpline or on http://
www.cybercrime.gov.in,” he
said.

3K tourists reach Auli
after fresh snow spell

HT Correspondent

letters@hindustantimes.com

MUSSOORIE: Around 3,000 tour-
ists reached winter ski resort
Auli after fresh snowfall on
Tuesday.

Ajay Bhat, ski trainer from
Jyotirmath said, “With the fresh
spell of snow, an unprecedented
number of tourists reached
Auli.” Hasmukh Bhai, a tourist
from Baroda said, “We wanted to
celebrate new year in the snow
and Auli was a perfect spot
where we were able to enjoy the
winter sports activities.”

The district administration
Chamoli is anticipating a huge
tourist rush for Auli New Year
celebrations and to manage the
influx on the Joshimath -Auli
road and to mitigate traffic con-
gestion, it implemented a new
traffic plan where tourists were
not allowed to take their vehicles
directly to Auli and instead were
directed to park them at Ravi-
gram in Joshimath.

Chandrashekhar Vashisht,

Tourists enjoy at Auli ski
resortin Chamoli.

SDM Joshimath said, “A meeting
was held with taxi union repre-
sentatives, police, and municipal
officials on the instructions of
district magistrate Sandeep
Tiwari to develop a traffic man-
agement plan to mitigate the
traffic congestion that was being
experienced due to narrow roads
and snow-covered areas during
heavy tourist rush in Auli.”

NK Joshi, district disaster
management officer Chamoli
said, “Over 2500 tourists have
reached Auli while no incident
of Avalanche was reported fol-
lowing the threat issued by state
emergency control centre.”

Nainital reports huge
rush for yr-end events

HT Correspondent

-

.| Number of employees/ workmen | Ex-management has not provided the records /
details of employees/workmen.

3

of two years, lists of creditors,
relevant dates for subsequent events
of the process are available at:

.| Further details including last available| Financial statements as available with the RP
financial statements (with schedules) | can be obtained by writing email to the RP at
cirp.octagon@gmail.com

©

under section 25(2)(h) of the
Code is available at

.| Eligibility for resolution applicants| Kindly write an email to the RP on
cirp.octagon@gmail.com

>

.| Last date for receipt of expression
of interest

16/01/2025

prospective resolution applicants

.| Date of issue of provisional list of | 26/01/2025

memorandum, evaluation matrix
and request for resolution plan to
prospective resolution applicants

12,/ Last date for submission of 31/01/2025
objections to provisional list

13.| Date of issue of final list of 07/02/2025
prospective resolution applicants

14.| Date of issue of information 12/02/2025

>

.| Last date for submission of
resolution plans

14/03/2025

>

.| Process email id to submit EOI

Electronically at cirp.octagon@gmail.com
and physically at B-84, Takshila Colony
Garh Road Meerut U.P.- 250004

Date : 31.12.2024
Place: Meerut

Resolution Professional of Octagon Builders and
Promoters Private Limited (In CIRP wef 16.04.2019)
Registration No: IBBI/IPA002/IP-N00147/2017-18/10383

Sd/-
Hemi Gupta

letters@hindustantimes.com

HALDWANI: Nainital reported a
rush of tourists on Tuesday who
came to the hill town to ring in
the New Year. The city roads
were decked up with decorative
lights and hotels and resorts
made arrangements for attract-
ive programmes and musical
events.

Digvijay Singh Bisht, presi-
dent of Nainital Hotel and Res-
taurant Association said, “Many
parts of the city, including Mall
Road, Thandi Sadak have been
decorated with electric lights.
This year, 10 gas heaters have
also been arranged on Mall
Road for people to warm them-
selves amid cold wave condi-
tions.”

Tourists also arrived in hotels
and homestays of Bhimtal, Nau-
kuchiatal, Sattal, Bhowali, Kain-
chi, Mukteshwar and Ramgarh.

Deepak Goswami, executive
officer Nainital municipality

said, “A special cleanliness drive
was launched in the city on the
eve of New Year. The city has
been decorated with electric
lights at various places. Apart
from this, bonfires were lit at 25
places in the city”

Police deployment has also
been stepped up. The police
warned of strict action against
hooliganism and traffic viola-
tions.

Prahlad Narayan Meena, SSP
Nainital said, “We are ensuring
safe New Year celebrations.
Tourists should come to Nain-
ital without any fear as the
police force is deployed for their
security”.

Ukhand develops garden to showcase
ecological knowledge in Mahabharata

Neeraj Santoshi

letters@hindustantimes.com

DEHRADUN: The Uttarakhand
forest department has devel-
oped an ethnobotanical garden
at Haldwani over one acre of
land to showcase ecological and
environmental knowledge in
Mahabharata and grown 37
plant species mentioned in the
epic.

Chief conservator of forests
Sanjeev Chaturvedi said the
“Mahabharata Vatika” has plant
species mentioned in 18 sections
of Mahabharata. He added the
plants include Khair (Acacia cat-
echu), Kovidar (Bauhinia varie-
gata), Bargad (Ficus benghalen-
sis), Peepal (Ficus religiosa),
Dhak (Butea monosperma),
Harsringar (Nyctanthes arbor-
tristis), Baheda (Terminalia bel-
lirica), Aam (Mangifera indica),
Kala Sirs (Albizia lebbeck).

Chaturvedi said the garden
was developed after a lot of

The garden has been developed to link tradition with the
environment and its conservation.

research.

He referred to the Sanskrit
names of the 37 species men-
tioned in the epic, their scien-
tific names, and the number of
shlokas (hymns) in which a par-
ticular plant species has been
mentioned.

The Mahabharata, whose
authorship is ascribed to the

HTPHOTO

sage Vyasa, has 100,000 shlokas
and 18 sections.

Chaturvedi said the garden
displays the wealth of ecological
and environmental knowledge
and wisdom in the epic.

“The garden underscores the
importance of forests as per the
great epic. There is a part in
Mahabharata called Vana

Parva/Aranya Parva [the book of
forest]. This great epic has
hymns on the importance of
planting trees, creating water
bodies, protecting tigers, and
light for plants.”

He said the garden has been
developed to link religion and
history with the environment
and its conservation. “This gar-
den demonstrates how Bhishma
Pitamah lying on a bed of
arrows explained the impor-
tance of wildlife and plants to
Yudhishthira. The message of
tiger conservation has also been
conveyed in Mahabharata.”

He cited the Udyoga Parva
and said it says without forests,
tigers are killed, and without
tigers, forests are destroyed.
“Thus, tigers protect the forest,
and the forest safeguards tigers.
This profound wisdom high-
lights the mutual dependence
between tigers and forests, a
concept central to modern con-
servation efforts.”
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— . , - ek e T ; i e el e R S Rl E L R LRy 2 e g 2L L | AS PER APPENDIX IV READ WITH RULE 8(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002
I/we Rakesh Mehta residing at 504 Dahlia Block Amravati Enclave Near DLF, Panchkula Motice is hereby given that the certificate(s) for the undermentioned securities of IN REAL ESTATE CONSTRUCTION | DEVELOPMENT RESIDENTIAL/ : . . \ \ £, &
Haryana-134107, the registered holder(s) of the under mentioned shares held in the above the Company hasihave | isplaced and the hokder(s) of the said securities! Whereas, The undersigned being the Authorized Officer of Axis Bank under the Securitization
yana & & Company hasihave lost misplaced and the hoider(s) of the said securities COMMERCIAL SPACE AT ROORKEE, HARIDWAR, UTTRAKHAND
said company, hereby give notice that the share certificate(s) in respect of the said shares applr{anh:s" hFJE."ﬁFJ'-.'E aDﬂ"E'ﬂ e 1hE CDH‘IFEI'I}' h:l'i"rﬁ-JE dur}?ma:e EE-"l'ﬁﬁHtErE"‘. i - - 1 L and ReCOﬂStrUC“O” of Financial Assets and .Enforcement of Se.CUnty Interest ACt, 2002 and.m
have been lost and | have app"ed to the Company for issue of dup"cate certiﬁcate(s)_ Any By rEEr: W hﬂ has a l:lam'l in respect |:|1. -he SE-'[.I SEELIF:T'PS Slﬂﬂuld hﬂgé‘l Such lul]dﬂf H'Elgul-ﬂh‘“l}l'l 36#\ '[ I } of the In SI'_‘||'-.'{.1-'1|:}|' and Eanl‘lruptﬂ}' El’:li-;lr{l af India exercise of the powers conferred U.nder section 13 (12)‘read with Rule 3, 8 & 9 of the lseCUrlty
erson having claim in respect of the said shares should lodge such claims with the Compan !II Fre . J k ) F}e " ; : gl 2F s [JFISDI"E'E'”'E}' Fesolution Process for EDFDDFH-’[E F"E-"S':lns:l Hegula“ﬂﬂﬂ-, 2016 Interest (Enforcement) rules 2002, issued a demand notice dated 21.05.2024 and pUb“Shed on
p g p g pany I i i il ; 4 : ; : o
i ithi i i claim with the Company at its Registered Office wilh 15 days from this date, else the two newspapers namely Business Standard (English & Hindi) son 20.07.2024 upon the borrower,
atits above referred address within 15 days from this date, else the Company will proceed to Comoany will proceed to issue duplicate certificatel s without furthar intimation RELEVANT PA RTICU LARS J :
issue duplicate certificate(s) and no further claim will be entertained by the Company el Ll p, et AL ' 1.| Name of the Corporate Debtor | OCTAGON BUILDERS AND PROMOTERS auarangors, hyp(ﬁh-ecatrfl)r b m‘&”%ag‘)é ”%mﬁ'y v M/ZJawalagzaﬂ;gg 2C O|:/|n paﬁ?y &Bq?welr'
thereafter. ‘Hame of |KindofSecurities | No.of | Cert. | Distinctive Number(s) ' along with PAN/CINILLP No.  PRIVATE LIMITED Ci: UT0109UP2I06FTC050378 (Pyr'g‘;tri ecator) ortgagon) H. No. 240-LMod el?r';'vﬂ’;tbanai%ﬂ‘gmos 3. Shri. Sewa Ram Singla
Folio No. | Certificate No. Distinctive Nos. No. of Shares | |[Holder(s) | andfacevalue | Securities | No. 2./ Address of the registered office | D-3 & 4, Sector-10, Gautam Buddha Nagar, (Mortgagor & Guarantor) H. No. 99-R, Model Town Panipat-132103, 4. Mr. Sanjay Singla
RO003056 | 40468 2508351-2598400 50 |SatPalKaur | Equity, Rs. 10 100 | 4263| 10194611-10184700 || | .E“'tﬂi-kl“*glpmd““ Indka, 201201 (Yortgagor & Guarantor) 4. No. 6 Mode Toun Panipat 132103, . Ms. Suman Singla
| . , ' . : 3 of website at Available ortgagor & Guarantor) H. No. 240-L Model Town, Panipat - o repay the amoun
Eggggggg ! 332;5 gggggg} ggggggg | gg Name of holder(s) | Applicant(s) 4 Details of |Complete project detals mcluding the records pertaining to the home mentioned in the notice being Rs. 8,23,04,018/- (Rupees Eight Crore Twenty-Three Lakh Four
_ - | Mrs. Sat Pal Kaur o i AR il rea : . axtent| | Thousand and Eighteen Only) being the amount due as on 31.08.2024, (this includes applied
. place where |buyers has nof been handedover by the ex-management. To the extent , . ) 7% . . .
Date - 31/12/2024 Name Of Shareholder Date: 01.01.2025 majority of | information available, the Corporate Deblor has project site with the name interest till 28.02.2023)less credits if any together with further interest & other charges thereon il
Place : Delhi RAKESH MEHTA Place: Delhi bl ansgts | "Santoor City”/ Har Har Gange at Bawl Kalanian Pargana Tehsil Roorkee, the date of payment, within 60 days from the date ofrecelpt.ofthe.sald notice. .
: : Haricwar {naar Palanjali Yoaoesth) and “Santoor City” Dabradun The borrqwer/guarantors/mortgagors/ hypothecator having failed to repay the amount, notice is
are located | s bt : : . hereby given to borrower / guarantors / mortgagors/ hypothecator in particular and the public in
& Ir‘-s-’zall&l:l capacity of main Mot Applicable as the Company has no general that the undersigned has taken Physical Possession of the property described herein
Frerm b, URC-2 | producls) senices Manufacturing Uperations. below in exercise of powers conferred on him under sub-section (4) of Section 13 of the said Act,
.:i|n1:||j:“5uhfn|1ﬂ: IND[A SHELTER FI NANCE CORPORATIOM LTD Advertisement giving notice abaut registration | | & | Quanlity & value of main products/| The Company has no business operations read with Rules 8 & 9 of the Security Interest (Enforcement) Rules, 2002 on this 30th day of
uncler Part | of Chapter XXI of the Act services soid in last financial year |in the last financial year December of the Year 2024.

Regd: Office: - Plat-15,6lh Floor, Sec-44, Instiulional Area, Gurugram, Haryana- 122002

i ki ; , [Pursisant 1o saction 174k} of the companies &t 7 v ]
Branch Office: 15t Floor, Shi Shyam Plaza Complex Raniwada, By Pass. Road. Jalore. Rajasthan 343029 ST ot ke A1) of the varpaFics Tkithidised Mumber of emplovess! workmen |Ex- -management has not provided the records |

The borrower / guarantor / mortgagors / hypothecator attention is also invited to provisions of sub-
section (8) of section 13 of the said Act, in respect of time available, to redeem the secured assets.

- N noloveasnh
POSSESSION NOTICE FOR IMMOVABLE PROPERTY to Register) Rules. 2014] | : _ ___| detai E_E'f AIRCyREs "'"E'Th”_1.m' _ The borrower, guarantors & mortgagor in particular and the public in general is hereby cautioned
Whereas, Tha Undarsigned Baing The Authorisad Oficar Of The India Shaar Financa And Comporation Lid. Undar The Secunbizaton Sad Recorstnction Of 1, Motice is heraby givan that in purssance of sub- B FL"-:I‘:EF details including kast availzols F'na“':ml_ﬂ*'-f'lﬂnﬁ"ﬁ as available with t’I'E RP not to deal with the property and any dealings with the property will be subject to the charge of Axis
Financial Assests And Enforcement (securily) Interest 21,2002 And In Exercse O Power Conferred Under Section 13(12) Read Wilh Rule 3 01 The Securily spclian (7} of sectian 356 of ha Chmpdriss Adl financial statements (with schedules) | can be abtained by writing email fo the RP &l Bank for an amount of Rs. 8,23,04,018/- (Rupees Eight Crore Twenty-Three Lakh Four
::_ller'sr:-.r I'ﬁ'r?mgm”clf F:umsﬂﬂ?ﬁ-.@d '._-. gfmnn Ih:'nrli.':::-: On T ':n?ﬁlpr.'r_e rggguﬁggnalm;ﬁm,gg s riensilnm Hl?c;ﬁnal’rer, ﬁit.grg ul:-n& trhr-& EF,.nrr[:-.-.r.:r 2013, :lrl-_i;;lpli;al.i:ﬂ is propiasd ko be mae M of two yesrs, lists of creddors, cirp.octagon@gmail.com Thousand and Eighteen Only) being the amount due as on 31.08.2024, (this includes applied
4 :Tl-ﬁ.fn:rne h.lv.r-er CIT:-:I?{;; :.'.EI_.I_rEa._l:ﬁ:_ Ear:b:]'leTnﬁ:nh:-G:m ! '?IF'EJG; I:d-.:.te:I'E ..ne._': d.#::g- ;:- E"EE:" 'ai'lfmf'rl'lﬁ;lr; e 5 iMoen daye harol bul befare e expiry of thity relevant dates Tar subseaueni evenls interest till 28.02.2023) less credits if any together with further interest & other charges thereon till
TI. o E- EI'-1I.'|';|. - : "EEI',' -'IE: T":.J.I:I il s 5 Gt | g | '_'_'r:Ir.!'lII'i.'EFE- ! ik = IF:.-I B- I'l!l Erji?;![!la. I Refdinaller o MiE Wl i [Fal of thi [OOESS 3| available at: thedateOfpayment'
Has Taken Posseszion OF Thi Proparivies Desoribed Hanain Below In Exarcise OF The Powers Confggrad On Himdhee Ungar Seclion 13(4) OF The Said Al days herginaller o the Regisirar al Delh (ka | PR |
Read Wi Rules 8 4.9 Of The Sad Rules On The Dates Martloned Agains! Each Account. Now, The Borrower In Particular And The Public In General Is | | VARNAMALA, TECHNOLOGIES LLF a LLF may) 1o/ Eligibdity for resobution applicants | Kindly wrtz an email o the RF on DESCRIPTION OF THE IMMOVABLE PROPERTY
r b T r o e = [ £ - . r o -, A 1 v Pl ' i H
HErEbE C-P'u:mmn e e LT SR A Oy Loy (1L D Sropcihyls-WN 00 S Obpet 1o Chaegly OF Sk SN Pk of (e I s 8t “'rflw.’.' EJ-_LI = e under saction 25(2){h} of the cirp.octagon@gmail.com 1. Entire present & future Moveable assets (excluding vehicles) of addressee no. 1.
Corporation Lid For&n Amouni Menlionad Az SBelow And Inlerest Thereon, Costs, Ebc Companies. At 2013, 23 a company Imiled by Code ic | ; . . .
N T R - R =TT NaTCE | Date & ' | Code is available at 2. All that piece and parcel of Commercial Unit No. 801, 8th Floor, Best Sky Tower situated at Plot
Mame Of The Barrower | Guarantor Description Of The Charged | DATE OF DEMAND NOTICE, ate ghares S e , , . .
ety < ; _ Tvpa Of o R TR : o bt Last date for recaipt of Axprassion Tﬁ,'|:|'.||'1ﬂ15 No. F-5, Wazipur District Centre, Netaji Subhash Place, Pitampura Delhi-110034, having covered
(ewner OF The Propey] & Mortgaged Property (All The Part & AMOUMNT DUE AS ONM DATE P L Theprntpal obpacks of the company afa as . . : .
Lean Aceaund Mumbser Parcel OF The prnp.a,'-q-_,'- Consisting Of) OF DEMAND NOTICE Possession AR, 4 of interest _ area41.53 Sq. Mtrs (447 Sq. Fts), total area of 60.20 Sq. meter  in the name of Shri Sanjay Singla
. - . . . . . — DEMAND N {I'E T _222 1 n T provide all types of IT refated servics including 1. Date of issue of provisional list of | 26/01/2025 together with all the buildings gnd structures thereon fixtures and fittings attached to the earth or
Mr. Yashpal s‘aﬂhﬂﬂﬂ:ﬁ At F,T—?-E,.H? 452 .:!'J_!-!:'FE-F' And Parcel Of Patta Na 040 Misal Na | it e 27-12-202 St davslonmant AESTEEHS. SEWIOBHAN prospective resolution apphicants permanently fastened to anything attached to the earth, both presentand future (Fresh Property).
Bus 5151"'5 ":f *35:151'-'" ane '-IE-"\. ehsd '.I:nd {7i2019-2020 Khasra No. “:!.5 E-r‘am 5,21,636.611- [Rup Physical communication, telecommunication. artiscial [z Last date for submission o '31/01/2025 3. All that piece and parcel ofCommergiaI Unit No. 802.8th Floor, Best S!(yTowergituated at Plot
District 2alore 3430071Als0 At Pattz No 040 | papchavat Leta Tehell & Distt Jalose-34300¢ | Twenty One Thousand Six (poggegsion
k. o - anchayal Lela 1ans il Jalone Intelitaance. training consultance. advizor f q No. F-5, Wazipur District Centre, Netaji Subhash Place, Pitampura Delhi-110034, in the name of
Misal Mo 17/2019-2020 Khasra Mo, 105 Gram | Hundred Thirty Six and Skcty One 3¢ g ancy, ad ¥ chjectons io provisional kst oo Tes ; ;
Panchavat Leta Tahsl &“D. gl BOUNDARY Morth - Rogd, South- Kan Singh | | Paise) Dus As On 08.07.2022 manpaower supply, eic. & To trace in & types of IT| |53 Bate of issus of Bnal izt of - Shri Sanjay Singla S/o Shri Sewa Ram together having covered area 39.49 Sq. mtrs (425 Sq. Fts),
ai";-ll D!IITL_I.':IEAE N B;'t': g UIEHT E'H':"T]E" S/ Sewal Singh Ji Home And Road, Easl-| Togethar With Inderest From related hardware g v E‘C.L e b 071022025 total area of 57.23 Sq. mtr with all the buildings and structures thereon fixtures, and fittings
" *|Road And Personagd Chouk, West- Indrall epa7 20022 Ang Oithear Cherges And 3. A copy of the drafl memarandum and ertickes of prospact! . SIS | attached to the earth or permanently fastened to anything attached to the earth, both present and
LAZCLLONS000005009552 ¥ 1] Date of A ink
Karmwar WD Bhim Singh Ji. lL:-G$|Tr'|T|'-r.:D[I|L!'3rT|1-I:!F'EI!,III'¢:II| gssaciation of the proposed company mey ba g‘;i;éigt?f;&?g}ﬁ?;ﬁhm 1210212025 future. (Fresh Property) _ _
: inspacied &t the offica st FLAT NO. 303, RZH B2, R RILAT, By etilay) Date: 01.01.2025 : i Authorized Officer, (Axis Bank Ltd.
For Any Query, Please Contact Mr, Vinay Rana (+91 7988605030) & Mr. Jitendra Singh (+31 T014242300) [Autharized Officer) | |RAJ NAGAR 2. PART 2. PALAM COLONY NA| | | 8nd request for resolution plan o L ace D { )
| Place: Rajasthan DATE: 01.01.2025 India Shetter Financa Corporation Lid | | pEL HE Sauth West Delhi Dalhi 110077 | praspeciive resciubon applicants |
d. Walice is herebw giverithat any parsan objecing| |15 Last date for submissson of 1470372025
b this application may communicaie their abjecion | resolution plans

oo FE HDB FINANCIAL SERVICES LIMITED Mrri

Regisbared Office: Radhika Ind Floor, Law Garden Road, Navrangpura, Undes
Ahemdabad, Gugral, Pin Gode; JB0080 Branch Office: Hdb Financial Services LG AT

in wriling to the Regisirar & Central Registration| |15 | Process email id to submit EOI | Electronically at cirp.octagon@gmail.com

Cardre {CRCY, Indian Insthule of Corporale Affars vsicaily at B- kel
PUBLIC NOTICE (ICA]. Plot Mo. 8,78, Sector, IMT Manasar, El?hpgﬁﬁarfegﬁ 5%_]3255&:5& Y

ﬂ Branch Office: ICIC| Bank Limited Plot Ma-23, Shal Tower, 3rd Floor, Mew Rohtok Dislrict Gurgaon (Maryana). Pin Code-122080, - &di Limited, Khasra Mo 47, Behind Ox Ford Scheof, Vikaspur Delhi 10018 -
’C’G’ Ea"k Road, Karol Bagh, Mew Delhi-110005 within Swenly ane dave fram the dale of publication = You the below mentioned borower, co-borrowars and guarantors have availed oanis)) nancial |
i _ of this police, with 3 copy 1o the company 3t ils : " . Hemi Gupta faciilyl=s) I'E-':I'I HEE Francial Sardeas l_hl'l'l"'.lF'" oy |"|-:'||’.-.Jﬁ|‘:r|'|l=.'| YL iEmosahle |'.'I"I'5-:'I"'.I|IP'¥_I_-|.E"" ureEs)
The following borrower|s) hos/hove defaulted in the repoyment of principol and interest towords the Loan registsed office Resolution Professional of Oclagon Budlders and and defaulled in repayment of the sams, Cansequent o vour dalau®s your loan was classsied as non-
facility (ies) availed from ICIC| Bank: The Loan(s) hosfhave been classified as Mon-Parforming Asset(s) (NPA). I;nl,rxlﬂm*-tlw:;w:.-r-‘Jnu.mry s Date : 31.12.2024 _ F‘rn-ﬁ_'.-::ul:ﬁrﬁ F‘ri'.'Fﬁl?: E_il'niEF,'l.?] (In. CIRP wef 16,04 2019} nerforming asset. Subsequently, the l:f:m_ar.',' has lrsued cemand notice wrder Section 132 of The
A Notlce was issued to them under Section 13{2) of the Securitisotion and Re-construction of Financlal Assets Mameiz) of Agplicant hFlat.E. Meesul He!_:|_|s.lr=|t|un No: IBBIPAODZ/IP-NOO147/2017-18/1038 .}' SUL:IJ[H'{:"I'I'JI!-".'I!J Retonstruchion of Financial Asset and El'rLI'l'I:-'l!LEI'-!_":I_!IE:.II.:I.-Tll:n' flerasting], 2002 lh'
and Enforcement of Security Interest Act. 2002, at theilr lust known addresses, However, it has not been served 1. SAROJINI MOHANTY -c':'lz;-i_"fg;i‘::f:=‘-;:: :;?Tnﬁﬁrqﬁﬁtl:|r~13Ei|11€f:"-rn?:rE.::El.:ali:: 'n:rj:?"' :;r:'f .afiﬁfﬁ’.‘:'.b ﬁ:j ;;-ﬂ:
and are therefore being notified by way of this Public Notice, 2. SUNITA KUMARI e Bk A i o STEkT Bt :Il:a'ﬂara:l e ol s 132} due,
or, Mome of the Bomrower/ Description of Secured Dete of Notice sert/| MPA | _amount dhaimead in tha potics, MPAdaté and secinlies gre givanas inder.
Mao. Co-Borrower! Guarantor! {Loan Azzet to be enforced Qutstanding as on| Date 1) MAME AND ADDRESS OF THE BORROWER/CO-BORROWER/GUARANTOR; 2:1 LIO&N
Account Number) & Address Date of Notice ACCOUNT NUMBER: 3) LOAN AMOUNT; 4) DATE OF DEMAND NOTICE; 5) CLAIMED AMOUNT IN

INR: 4) DETAILS OF SECURITIES; T} DATE OF POSSESSION

Mamae Of The Barower & Co-Borowers: BUNIL  YADAW - WE 38 FIRST FLOGR JWALAHERI
ARKET PASCHIM VIHAR DELHI-f10053 DELHI - SAMNJAY YADSY - WE 15 FIRST FLOCR
SLLAHERT MARKET PASCHIM ViIHAR DELHITI006Y DELHI - REKMA YADOY « WE 38 FIRET
FLOOR JWALAHER!I MARKET PASCHIM VIHAR DELHE-11 0063 DELHI - SANTOSH SINGH YADAY -
WE A FIRSE FLOOR JWALAHERT MaRRET SPASCHIM VIHAK DELHI-TI10063 DELAI ; ; Loan
Account No.: 21114081 3626706 ; Loan Amownt | Rs. T203030(- (Rupses Seventy Two Lakhs Mina
Thousand Thirty Only] by loan account number 2111408 and o the fune of Rs, $300001- [Rupses
Mine Lakbs Minety Thousand Onlyy By kanaceour numbes 13628708 1 Demand Notics 1012 2022,
Amount Claimed : Re. 530440720/ (Rupees Féty Three Lekhs Nnaly Four Thousand Four Hundred
=ovnnand Pase T Tutly Mine Only)as of 30, 122004 and lufure canlmachss! mierest [0 actuy realeaton
fogether wih incidendal axpenses, cost and charges edo ; WPAC 03.12.2024: Details OF Security ; A8 the

S | A= it e e S e e |
L. |aAnkush Bonsal/ Mandita Tendon! Prabha IPlat Mo, 2-23, Mansarover 13/1272024 03710/

Bonsal [LEMDBODD0S310778) & Rio.- 232, Delhi| Awasiva Yojaono Delhi Road, Rz, 2024

Rood, Majhola, Near Pork Squore Hotel \WMorodobad Uitor Prodesh 3451,721.04/ I 1

JMoradabad, Utar Pradesh Moradahad: 244001 Corporate Office : 425, Udyog Vihar Phase 1V, Gurgaon-122015 (Haryana)

- {

2. 7= f10/|
S S ST B, R n s e, | dyszao ey ShUbham Ph. : 0124-4212530/31/32, E-Mail: customercare@shubham.co website : www.shubham.co
Road, Majhola, Mear Park Square Hatel (Moradabad Uttar Pradesh 1,95,51.067.656/- ’

M b T W A A O | | POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

These steps are being taken for substituted service of Notice, The above borrower’s andfar guorantar's (as . . . . . .
applicable) isfore advised to make the ElL.IiE-lI]HdIH;_.] payment within 60 days from the date of publishing this Whereas the undersigned being the authorized officer of the Shubham Housing Development Finance

Motice. Else. further steps will be taken as per the prowvisions of the Securitisation and Re-construction of Company Limited (hereinafter called Shubham) under the Securitisation and Reconstruction of Financial Plapa ard parcel of Property beaing Porton of Basement (Covered Area measuring 43263 So Fr),
Financial Assets and Enforcement of Security Interest Act, 2002, Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section Ground Flaor, First flaor, Sacand Floor and Thnd Floor | Total Covared Area measuring 2203.00 Sq Fi|
Dli:rte: Jonuary EIHECIEE ‘S—ln-:eﬂ;&__l}f .ﬁtu}:hngrl E'E Si gmmryj 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued demand notice calling ‘1“'1'?"'3"'. i 5”“?.”’{'[& ";‘:" of “‘";‘;T o “J"'d;ﬂ“f{ﬂ' Bty beeing g J-L; preisieiy TE”
Place: Morddaba ar ICIC] Bank Lt er : . . 5. Yards) comprisad in Khasra no, 42 Village Jawala Heri, Dethias per Relinguishmenl deed D
W upon borrowers to repay the amount within 60 days from the date of receipt of the said notice. 1B02002  executed in favar of Mr. Sanjay etk Nr. Bankah Birigh yeday- gl M. Sunil Yaday

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general
that the undersigned has taken possession of the property described hereinbelow in exercise of powers conferred

OFFICE OF TH E RECOVE RY OFFICER on him under Section 13(4) of the said Act read with rule 8 of the SecurityInterest Enforcement) Rules, 2002.
DEBTS RECOVERY TRIBUNAL_I DELHI The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any
y y , : . . . !

dealing with the property will be subject to the charge of Shubham Housing Development Finance Company

4th FLOOR, JEEVAN TARA BU".DING, PARLIAMENT STREET, NEW DELHI - 110001 Limited for an amount detailed below and interest thereon.

-'|_1_:|:'5:-::n:_5-:| i IFet aficaied el Suberegistaarn D, Bouncked as:- Morlh= GHer Seban Lal, Sosfh =Gall, Easl
—Haize of Hukam Sngh. West- Rosd Tl

2.1 Mams Cd Tha Boerawesr & Co-bomowears; Anke Sales Corp Ankit Sales Corp 52 Agarsen Complex
U Bazar Muzaltamagar Muzalar Magar Gily-251000 Lttar Fradesh Matank Gang 95 Ahata dulya
Mugaffar Nagar Ho-251001 UEtar Pradesh Shruli Gang H Ma 85 Shata Auliya Muzaffar Nagar Cily-251003
Usar Pradesh Mitlesh Garg Hono, 95 Ahets Sulyajl Muzaftamagar Muzaffar Nagar Citg-251002 Utkar
Pradiesh Savia Ashak M, ro, 35 Ahata Audivaji Muzafamagas Muzalar Nagar Gity-231002 Uitar Pradash

' P Py : ; ; Asholl Kumar Garg Hono. 85 Ahata Aulivaji Muzeffamager Muzafiar Magar City-251002 Liiar Pradesh
SALE PROCLAMATION The borrower’s attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of e ort Hori Bt A Akl :::r,::il‘fw e oo s [.::I'f-.-'!51:..||l:"-;:'ll L;m e
T.R.C. NO. 2656/2022 time available, to redeem the secured assets. Details are as below: Garg H,na, 95 Ahate-Aubysii Muzafamagar Muzatfar Magar City-251002 Uttar Pradash: ; Loan Account
S. Loan No/Borrower(s), Demand Date of Secured Asset Date of Me,: 5409260 , 14224019 ; Loan Amoeunt -rs. 2800000 rupses Teanty Four Lakhs Only) By Loan
PUNJAB & SIND BANK Vs MANJIT SINGH OBEROI AND ANR. No. Co-Borrower Notice Amount| Demand Notice Affixation Accourd Numbar 5429260 And To The Tuna Of B 437000/- frupaes Four Lakhs Filly Seven T-'IEFL"S-EHI.;
PROCLAMATION OF SALE UNDER RULE 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1. | ONDA2401000005077606, |  Rs. | 23-09-2024 [Buift up Property Bearing Number - 80, Area Measuring 33.33 | 28-12:2024 | | Sl B Lan Acecurt Number 14224016 Demand Noice « 012 2024, Ameurt Camed . Re
1961 READ WITH THE RECOVERY OF DEBTS DUE TO BANK FINANCIAL INSTITUTIONS ACT, 1993. & ONDA2305000005063497 | 7,42,020- Sq.Yds, Out of Khasra Number - 43/24, Situated in the 0122024 Ane Fulre Conracu e T Acia Relzaton Togetnr i ncdrel Expanses
(CD1) MANJIT SINGH OBEROI S/0 SURINDER SINGH, H-237, VIKASPURI, DELHI Babu Lal, Asha Devi &Rs. Revenue Estate of Village Hastsal & The Colony Known as Ceist Al Charges Ele ; Map: 03,12.202¢; Details Of Securfly | All The Piece dad Parcel OF The Propedy
(CD2) RUPINDER KAUR W/O MANJIT SINGH OBEROI, H-237, VIKASPURI, DELHI 14,46,779/- Mohan Garden In Block L - 1, Uttam Nagar, New Delhi - Beering Mo Cammerciad Shop B7/15 Mohalla Ahala Aaia J Muzafiar Nagar Ho, Ustar Pracssh- 261001
(CD 3) RAJINDER KAURW/O SURINDER SINGH, H'237, VIKASPURI, DELHI 110059 "-IE.-'HE CiThe EHII'IZI'I'.'B-'E.C{-DE{I'EI'J.'E:TE:'GBI'IE"II El{l-lh EmpmutmTEE&?i HE|B Park Shakur EE"E'I"'IE‘-ET
SINCE DECEASED NOW REPRESENTED BY HER FOLLOWING LEGALHEIRS: 2. | OFBD2001000005026405, & Rs. 22-10-2024 | Property No. 126 & 127, Khewat/Khata No. 352/640, Mu. No. | 28-12-2024 temuman Maredir Deihi- 10054 [J""" ﬂ-*;'-** ik o f;: L E-!f F'Hmf 13 15h No 411
(a) MANJIT SINGH OBEROI S/0 SURINDER SINGH, R/O H-237, VIKASPURI, DELHI. OFBD2006000005027906 | 5,38,164/- 96, Killa No. 4(8-0), 5(7-13), 6/1(5-7), 3(8-0), Ghonchhi, S e Eﬁ“;’g;gﬂﬂ;ﬁﬁ ?ﬁggq‘jﬁﬁ*jﬁﬂr'L.,Lﬂ“ﬂh:'fmf::nﬁ“p‘fﬁﬂﬁ'l
(CD4) JATINDER SINGH CHOPRA S/O LATE DIWAN SINGH CHOPRA, 81, PROMISE APATMENT, VIKASPURI, DELHI Ankit Kumar Pandey, | &%3'2/- Faridabad, Haryana-121005 No.t:3585, Sntsare No-41, Kiks No-7/2, Fbinck Vilaga Shakur Pur Raja Park. Shakur Basli, Near
(CD5) MSOINFRASTRUCTURE PVT.LTD. R/OAT J-127, GROUND FLOOR, VIKASPURI, NEW DELHI. | Gayatri Pandey o Hanuman Mandir Delhi Delhi- 110034 Kamel Gandhi Wz-236-a Gall No-4 Sn Kager Rani Bagh MNear
1. Whereas Transfer Recovery Certificate No. 2656/2022 in OA No 40 of 2017 drawn by the Presiding Officer, Debts Recovery 3. | ODNA2210000005052657, Rs. 23-09-2024 |Plot no. B-8/1, Second Floor Area Measuring 50 Sq.Yds| 28-12-2024 Ghayan Dairy Deih-110054 Delii; Loan Account No.- 4311375; Loan Amcunt . Rs.+ 150000 (lupees
Tribunal-lll for the recovery of a sum of Rs. 25,90,09,902.83 along with pendentelite and future interest @ CC (14.2%), Shyamji Chaurasiya, | 17,50,681/- Without Roof Rights , Khasra No.30, Situated in the abadi of ol Chaf iy Thos oty cty::Cems Aot e ik 51557 deesanc ook 642000,
PC (14.65%) p.a., with monthly rest w.e.f. 07/09/2018 till realization and also pay Rs. 1,50,000.00 cost as per recovery Sannu Chaurasiya Gali No. 6 , Shashi Garden, Mayur Vihar Phase -1, Village- PRGN - B, €. a7 B (Hgags: T, svan Ll ey Fola Theaie 2o Hincie
rer ! o . o = Kotla, lllaga-Shahdara, Delhi-110091 Simty Thrae And Paisa Exghty Four Orly) A5 O 30122024 And Futura Contractual Interest Till Aclus
certificate from the Certificate debtors together with costs and charges as per recovery certificate. | ’ d Realzation Together With Incidental Expenses. Cost And Changes Sic  Mpa: 03122024 Detalls Of
2. Andwhereas the undersigned has ordered the sale of property mentioned in the Schedule below in satisfaction of the said certificate. 4. | ONDA1902000005017952, Rs. 23-09-2024 |First Floor up to the extent of ceiling level, a Part of Property | 28-12-2024 Sucurily - All The Pigce And Parcel O Praperly Bearing Mo. T 3586 Avea Muasuning 75 Sq Yards Buil On
3. And whereas there will be due there under a sum of Rs. 25,90,09,902.83 along with pendentelite and future interest @ ARIF KHAN, SHABANA | 10,52,023/- bearing No. 34, Area Measuring 40 Sq.Yds , Khasra No. 19/2, Pigt Na. 47 Cut Of Sauare . 41 Kila Mo, 7te Biock ¥ . Gitueied In The frea O Vilage Shefurgur Dely
CC (14.2%), PC (14.65%) p.a., with monthly rest w.e.f. 07/09/2018 till realization and also to pay cost Rs. 1,50,000.00 as per situated at abadi of New Ganesh Park, Rashid Market Village Stae Srakurpor, Now Galony Knewn As Faia Pak Shakur Bast, Delfs- 11uIEw=.I Quned By f“ Ashok
certificate, Notice is hereby given that in absence of any order of postponement, the property/properties as under shall be sold by ! hurojlKhas:|llaga-ShahdaraDelhi.H 0051 E:J:ERL;:L::SD#:?EL; Ls: altl Elda:ﬂ::.g :5: Iemﬁtﬂqﬂ*;;ﬁ FEI*:;:i j;JLkEifq:quﬂf'n IF:IE
e-auction and bidding shall take place through “On line Electronic Bidding” through the website https://ebkray.com on 07.02.2025 5. | 0BGL2201000005042789, Rs. 22-10-2024 (Flat on Third Floor Front LHS (with Roof Rights ) Area|28-12-2024 Ft, Wit -othes Progarty nort-Oihe Property soulh- Road 20 Fi '
between 12.00 pm and 01.00 pm with extensions of 5 minutes duration after 01.00 pm, if required. MOHD KAMIL, 7,32,115/- Measuring 450 Sq.Ft , Property No. 2208 /13, Ward No. 8, ¥ He DOMOWER Co-DAITOWERS &N (LAEranion afa Merelons Called Gpan to make payment of tha above |
4. The description ofthe property proposed to be e-auctioned is as follows. HUSAN BEGUM SanU Wali Gali ) Bazar Sita Ram, Delhi-110006 I'I"_!'I|I:,:r{5:.|I'|L:I.'I.'II'I‘|IE:I,! A nd welF TurtPr inlsnest as 1||‘:~r|:a-'||||:|1I'.r:n_:ﬂ.:m:_:'.-u i1 Mull i lhin B0 dasys ol this
S.No. | Description of Property Reserve Price | EMD 6. | OMBD2302000005059164, Rs. 22-10-2024 [House situated in Mohalla Katghar Gadikhana, District- | 28-12-2024 e g, ':Z‘Iifp.ﬂﬁ’-;:?lfi.fﬁ‘»ﬁ.?E'?J.i".":‘?f-ﬁ.*-'3 ﬁﬁﬁ;ﬂ?;;ﬁ;ﬂ?;ﬂﬁ"lﬂf‘:[‘;ﬁfr't‘i
1. [PLOTNO. 9/9&9/8, VILLAGE-HASTAL, SHIV VIHAR, VIKAS NAGAR, Rs.1.70Crores | Rs.17.00Lakhs Mo iaman ] 11,86,2607 Woradabad, Uttar Pradesh-244001 ofthe Act inrespect ofime availab,toreceom i secred assess |
UTTAMNAGAR, NEW DELHI 7 0MDG19050(;0005020008 Rs 22-10-2024 | Third Floor with roof rights said floor part of Property No. 202, | 28-12-2024 rpe:;m* Jrtzmipiip dei“r g IJIIhIJu-m“'lm oyt !.LT-I:; i it
. ) . -10- I wi Ignts sal pa perty No. ,| €0-12= ermed zacunbies by wey of 2als, lease ar altharsiza without our consent and emy non compliarce of
2, PLOTNO. E- 26(A) GROWTH CENTER HAMIGARH BHILWARA RAJASTHAN Rs. 39.38 Lakhs [ Rs.4.00Lakhs Vikas Kumar Verma, 6,69,595/— admeasuring 40 Sq. Yds Khasra No. 63/4, Situated at ViIIage seclion 134 '-"\-:ul!I||!|'||.I|5I||J|'iﬁh:e:|ﬁ:|1|ﬂlw R[—L"!'.I'-'I:.:'r-ll.-"||'l‘.!:UI:|J-r-I:| "
5. The EMD shall be paid through Demand Draft/Pay Order in favor of Recovery officer, DRT-I, Delhi-Al/c T.R.C. No. 2656/2022 Poonam Verma Hastsal, Colony known as R- Block, Mohan Garden, Uttam FOR ANY QUERY PLEASE CONTACT MR Arun Yaday PHOMNE- 9350538306 1 MR, VIKAS ANAND |
alongwith self-attested copy of Identity (Voter I-Card/Driving/license/Passport) which should contain the address for future Nagar, New Delhi-110059 g;‘;g'ﬁ%‘jm
communication and self-attested copy of PAN Card must reach to the Office of the Recovery Officer, DRT-I, Delhi latest by PLACE:- GURGAON, Authorized Officer, . JAUTHORISED OFFICERI §
04.02.2025 before 5.00 PM . The EMD received thereafter shall not be considered. The said deposit be adjusted in the case of 2119,
successful bidders. The unsuccessful bidder shall take return of the EMD directly from the Registry, DRT-I, Delhi after receipt of such DATE - 31-12-2024 SHUBHAM HOUSING DEVELOFMENT FINANGE COMPANY 1 TD. FORM NO. URC-2
report from e-auction service provider/bank/financial institution on closure of the e-auction sale proceedings. Advertisement giving notice about
6. The envelope containing EMD should be super-scribed “T.R.C. No. 2656/2022” alongwith the details of the sender i.e. address, registration under Part | of Chapter XXI
e-mail ID and Mobile Number etc. CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED [itemirytatut ity rviske
7. Intending bidders shall hold a valid Login Id and password to participate in the E-Auction email address and PAN Number. For details Corporate Office: "CHOLA CREST", C 54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600032. Act, 2013 and rule 4(1) of the companies
with regard to Login id & Password, please contact M/s PSB Alliance, Unit 1, 3rd Floor, VIOS Commercial Tower, Near Wadala Truck B . 1 y . : ' [ i (Authorised to Register) Rules, 2014]
cg g P ot i,  VIVS ' : Branch Office:- Cholamandalam Investment and Finance Company Limited, 1. Notice is hereby given that in pursuance of
Terminal, Wadala East: Mumbai-400037, Contact No. +91 8291220220, E-mail: support.ebkray@psballiance.com; . . sub-section (2) of section 366 of the
sba@psballiance.com Address: H1 & H2, 3rd Floor, Padam Plaza, Plot No. 5, Sector 16 B, Awas Vikas Sikandra ! > of
P P : Companies Act, 2013, an application is

8. Prospective bidders are required to register themselves with the portal and obtain user ID/Password well in advance, which is i} Yojna, Agra, U.P-282002. Contact: Mr. Jogendra Kumar Singh-9557624991. oroposed to be made after fifteen days
mandatory for bidding in above e-auction, from M/s PSB Alliance

9. Details of concerned bank officerslHeI’pIine numbers etc. aré as under:- E-AU CTI O N s AL E N OTI c E Fo R s AL E o F I M M OVAB LE P Ro P E RTI ES Egzg?rfa?tlgr bteofoftﬁetheRs;ipsiga?f atthiréyegtaésl

Name & Designation | Email & Phone Nos. E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Efg?:rztr':tréi?fgti:z((ﬁgg)) Igld(:f “tl)nzﬂ;uge
ABHISHEKTANDON (CHIEF MANAGER) Mobile No. 9899749434, Email : Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) & 9(1) of the Security Interest (Enforcement) Rules, 2002. Sectorp 5, IMT Manesar, District Gurgaon
10. What is proposed to be sold are the rights to which the certificate debtors are entitled in respect of the properties. The properties will Notice is hereby given to the public in general and in particular to the Borrower/Co-Borrower/ Mortgagor (s) that the below described immovable (Haryana’l), Pin Cc;de-122050 that
be sold along with liabilities, if any. The extent of the properties shown in the proclamation is as per the Recovery Certificate Schedule. properties mortgaged to the Secured Creditor, the Physical/Symbolic of which has been taken by the Authorised Officer of Cholamandalam “M/s. SRS Tours and Travels” a
Recovery Officer shall not be responsible for any variation in the extent due to any reason. The properties will be sold on “as is where Investment and Finance Company Limited the same shall be referred herein after as Cholamandalam investment and Finance Company Partnership firm may be registered under
is’and ‘as is whatis’ condition. Limited. The Secured Assets will be sold on "As is where is", "As is what is" and "Whatever there is" basis through E-Auction. Part | of Chapter XXI of the Companies Act
11. The property can be inspected by prospective bidder(s) before the date of sale for which the above named officer of the bank maybe | | |t is hereby informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure247.com/ 2013,as a company limited by shares.
contacted. S A tNo. and Name of Borrower Date & — : ; - - 2. The principal objects of the company
12. The undersigned reserves the rightto accept or reject any or all bids if found unreasonable or postpone the auction atany time without| |~ ccount No. ? A g Descriptions of the Property/Properties Reserve Price are as follows: , .
assigning any reason. 0. Co-borrower, Mortgagors mount ' All that Piece and Parcel of Land and | Earnest Money Deposit To carry on the business of carriage of
13. EMD of unsuccessful bidders will be received by such bidders from the Registry of DRT-I, on the identification/production of Identity 1 Loan Account No.: HEO1AHE00000015368 Daesmpa(:' d Building being a Residential Property at | Bid Increment Amount B:f;?t”t?grrlss’pg#:rsPefatOFS , and as STA
proof viz., PAN Card, Passport, Voter’s ID, valid Driving License or Photo identity Card issued by Govt. and PSUs. Unsuccessful ; ; ; : Khasra No.1073 having Nagar Nigam i "
bidders shall ensure return of their EMD and, if not received within a reasonable time, immediately contact the Recovery Officer, 1K Sanjay Karmaka_lr (Appllca_nt), 2'- Tu§har Kanf] Notice No.50/70H, situated athidc?h Shaghni, T T 3. A copy of the draft memorandum and
. armakar (Co_Applicant), 3. Biman Bihari Karmakar Uls 13(2) : X . i articles of association of the proposed
DRTI, Delhi/or the Bank. Co Abpli t 4 Sui Kanti K K Mauja Bhog|pura, Lohamandi Ward, RS.41,65,000/ company may be inspected at the
14. The sale will be of the property of the above named CDs as mentioned in the schedule below and the liabilities and claims attaching to (Co_ pp_lcan ) ) ujan antt ?rma an District Agra, Uttar Pradesh (Measuring Rs.4.16.500/- registered office at SCO-58, Sector-2
the said property, so far as they have been ascertained, are those specified in the schedule against each lot. (Co_Applicant), 5. Sapna Karmak?r (Co_Applicant), 6: 20-11-2023 Area 419 Sq.Yard), Boundaries:- S Bahadurgarh, Haryana-124507 ! '
15. The property will be put up for the sale in the lots specified in the schedule. If the amount to be realized is satisfied by the sale of a Karmakar Traders (Co_Applicant), 7. Tapati|Rs.26,86,220 East: Other Property, West: Rasta 12 Rs.25,000/- 4. Notice i héreby given that any person
portion of the property, the sale shall be immediately stopped with respect to the remainder. The sale also be stopped if, before any lot Mazumdar (Co_Applicant), All above R/o: 50/70H, Sidh ason Ft., North: Property of Babulal. South: Physical objecting to this application may
is knocked down, the arrears mentioned in the said certificate, interest costs (including cost of the sale) are tendered to the officer Shahni Nagar, Shahganj, Agra, Uttar Pradesh-282010. 08-11-2023 Railway Line. ’ Possession communicate their objection in writing to the
conducting the sale or proof is given to his satisfaction that the amount of such certificate, interest and costs have been paid to the Registrar at Central Registration Centre
undersigned. 2 Loan Account No.: 08-06-2021 All that piece and parcel of Residential Flat No. 2 Third Rs.31,73,000/- (CRC) Indian Institute of Corporate Affairs
16. No officer or other person, having any duty to perform in connection with sale, however, either directly or indirectly bid for, acquire or XOHEAHE00001324669 o Floor, Block No.1, situated at Raj Kamal Apartment|  Rs.317,300/- (IICA), Plot No. 6, 7, 8, Sector 5, IMT
attempt to acquire any interestin the property sold. 1. Ashok Kumar Jain, 2. Babita Jain, 64.62 8-54 14 Mauza Basai Mustkil, Tajganj Ward, Tehsil & Dist. Rs.25.000/- Manesar, District Gurgaon (Haryana), Pin
17. The sale shall be subject to the conditions prescribed in the Second Schedule to the Income Tax Act, 1961 and the rules made there 3. Piyush Jain, All above R/o: Flat No.2 ’ as, on ’ Agra (Measuring area 153.28 Sq.Mtrs.). Boundaries: — ?ode- 122050. ])N'th'n t)Ner_lty-or]le (21) days
under and to the further following conditions: The particulars specified in the annexed schedule have been stated to the best of the Block-1, Raj Kumar Apartment, Fatehabad | 590021 |East: Open to Sky, West: Corridor & Stair, North: Physical r?[rr? the dat;a (‘:h pubhcahontc_)t this .”f[’t'ced
information of the undersigned, but the undersigned shall not be answerable for any error, mis-statement or omission in this Road, Agra, U.P.-282002 Open to Sky, South: Open to Sky. Possession \(,)vf!ﬁ Cea copy to the company at its registere
proclamation. e : - T - 311 . . T ' ' For and on
18. The amount by which the biddings are to be increased shall in multiple of Rs. 50,000 (Rs. Fifty Thousand only). In the event of any 3 Loan Acco9nt No.: HE01AI-I_E0000000577‘_1 All that piece and parcel of the property being a Rs.35,25,500/- behalf of SRS Tours and Travels
dispute arising as to the amount of bid, or as to the bidder, the lot shall at once be again put up to auction. 1. Pavan Srivastava (Applicant), 2. Nitam | 13-10-2023 | shop at property 6/4 situated at Chandra Beddhy Rs.3.52 550/ 1. SAHIL SANGWAN (Par?n%lr;
19. The Successful/Highest bidder shall be declared to be the purchaser of any lot provided that further that the amount bid by him is not Shrivastava (Co_Applicant), All above R/o: Rs. Gali, Madarsa, Dakhnai, Tajganj Ward, Tehsil & 59,904,909 ' 2. NIDHI (Parnen
less than the reserve price. It shall be in the discretion of the undersigned to decline acceptance of the highest bid when the price 13/175A Paktola Tajganj, Agra, Uttar Pradesh-| 22,24,127/- | District Agra measuring 23.75 Sq.Mtrs. Bounded Rs.25,000/- Date : 01012025 | Place : Bahadurgarh
offered appears so clearly inadequate as to make it inadvisable to do so. 282001. 3. M/s Sonu Fashion Shop as on on the: East: Remaining part of property, West: Symbolic U : 9
20. Successfull highest bidder shall have to prepare DD/Pay order for 25% of the sale proceeds favoring Recovery Officer, DRT-1, Delhi, (Co_Applicant), R/o: 6/4 Prop, Chandra Waidh Gali, | 06-10-2013 | By private Gali, North by: Remaining part of Possession
Alc TR.C. No 2656/2022 within 24 hours after close of e-auction and after adjusting the earnest money (EMD) and Tajganj, Agra, Uttar Pradesh-282001. . property, South: By Rasta 3 Mtrs. Wide. . ve ve
sending/depositing the same in the office of the Recovery Officer so as to reach within 3 days from the close of e-auction failing which 4 | |oan Account No.: XOHEAHE00001719562 All that Piece and Parcel of the Property being a| IMPORTANT
the earnest money (EMD) shall be forfeited. T i i i ici i - i i ]
y (EMD)s . _ . . . . Residential House with Municipal Corporation Rs.45,61,000/ Whilst care is taken prior to
21. The Successful/Highest Bidder shall deposit, through Demand Draft/Pay Order favouring Recovery Officer, DRT-l, Delhi Alc T. R.C. 1. Sunita Devi, W/o. Deceased Borrower Mr. | 19-09-2023 | \, 37p/A-B/K-303, bearing at Khasra No.303 Rs.4.56.100)- acceptance of advertising
No2656/2022, the balance 75% ofthegale proceeds before the RecoveryOfflcer, DRT-lon orbefore.15th day from the date of sale of Rajesh Kumar, 2. Ka_lash Legal heir of Rs. situated at Anupambagh, Mauza Jaganpur Mustki, =2E,30, copy, itis not possible to verify
the property, exclusive of such day, or if the 15th day be Sunday or other holiday, then on the first office day after the 15th day along deceased borrower - Rajesh Kumar, 3. Master |1,22,06,805/- | 1o arwat Ward, Tehsil Dist. Agra Measuring Rs.25,000/- its contents. The Indian
with the poundage fee @ 2% upto Rs 1,000 and @ 1% on the excess of such gross amount over Rs 1000/- in favor of Registrar, DRT-| Nihar (Minor), All are at; 37D/A-B/K-303, as on . . : Express (P) Limited cannot
Delhi, (In case of deposit of balance amount of 75% through post the same should reach the Recovery Officer as above.) ihari i | 19-09-2023 12541 SqMurs. Bounded on: East by: Other Symbolic P ™) ;
2. Incase of default of payment within the prescribed period, he property shall be resold,after he issue of frash proclamation o s Anupam Bagh Colony. Dayal Bagh, Near Bihar | Land, West by: Road 10' Wide, North by: Land of| - Possession be held responsible for such
' : payment within the prescribed period, the property shall be resold, atter the ISsue ot Irésh prociamation of sale. Electricals, Agra, Uttar Pradesh-282005. Ram Prasad, South by: Road 9 Mtrs Wide. contents, nor for any loss or
The deposit, after defraying the expenses of the sale, may, if the undersigned thinks fit, be forfeited to the Government and the damage incurred as a result of
defaulting purchaser shall forfeit all claims to the P;‘g’ﬁ%‘;ﬁ% ag%fgggtggﬁmfmwmc“ itmay subsequently be sold. E-Auction Date and Time: 20-01-2025 at 11:00 am to 1:00 PM (with unlimited extension of 3 min each), transactions with companies,
Lot. |Description of the property to be sold with the names ofthe co-|  Revenue Details of any |Claims, if any, which have been EMD Submission Last Date: 18.01.2025 (10'00 A-M to 5.30 P'M')' Z(Sj\slgrc‘t::;ag?: itzzgv?/ggggglrz
No. lowners where the property belongs to the defaulter and any assessed upon enrc]yrr?brancertto pltj:‘forwird to the pror:t_erty,land Inspectlon Date: 16-01-2025 - 17-01-2025 (1 0:00 A.M to 1:00 P.M) or Publications. We therefore
other person as co-owners. ;:; B;’f f;gec:;f I 'fs ﬂ&ze 1 ﬁeaﬁ,ﬁg o: :::v nnatuprz ra,,'j eafuf_ 1. ﬁ:lt Ir;lter:efted galrticipantsl / ;)iddte_rs arte_ rquestdeci '|toh \I/isit thz website |‘ ht:ps_:I_Iwww.auctignfocus.inltt:_holgzjlgp & L?;E:rgiggstgr?/tiLZi?r?éz
ps:/lcholamandalam.com/news/auction-notices . For details, help, procedure and online training on e-auction, prospective bidders may _ !
1. T Nhi\%AF?,/?JT?Alv?ﬁAGXIF%,L@EGvE#é\LﬂAL’ SHIV' VIHAR, NO INFORMATION RECEIVED contact - Mr. Muhammed Rahees - 81240 00030, Prachi Trivedi Cell No.8124000030/9016641848, Email id: support@auctionfocus.in 2?‘0;8;?3]'39 any monies
2. [PLOTNO. E-26(A), GROWTH CENTER, HAMIGARH, BHILWARA. N0 INFORMATION RECEIVED 2. For further _detalls on termg and cqnd|t|ons please visit https://www.auctionfocus.in/chola-lap & https://cholamandalam.com/news/ agreements with advertisers
RAJASTHAN auction-notices to take part in e-auction. or otherwise acting on an
Given under my hand and seal on 131212024 ,..... Recovery Officer THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002 advertisement in any
_‘Debts Recovery Tribunal-1, Delhi Date: 01-01-2025, Place: Agra Sd/- Authorized Officer, Cholamandalam Investment and Finance Company Limited. manner whatsoever.
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NOTICE

TATA ELXSI LTD.
Registered Office: ITPB Road, Whitefield, Bengaluru-560048

Motice is hareby given that the cerlificate(s) for the undermentioned securibes of
the Company has/have lost misplaced and the holder(s) of the sald securities/
applicant(s) has (have applied to the Company to ssue duplicate cerlificate(s)

Any person who has a claim in respect of the said securities should lodoge such
claimwith the Company at its Registerad Office with 15 days from this date, else the
Company will proceed to isswe duplicate cerificateds) without further intmation

Name of Kind of Securities | No.of | Cert. | Distinctive Number(s)
Holder|s) andfacevalue | Securities [ No.

SatPalKaur | Equity, Rs. 10/ 100 42463 10194611-10194710

Name of holder(s) | Applicant(s)
rs. Sat Pal Kaur
Date: 01.01.2025
Place: Delhi
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ANTHEM BIOSCIENCES LIMITED

Our Company was originally Incorporated as “Amthem Biosciences Private Limited” under the provisions of the Companies A 1958, pursuant o a certificate of incorporalion dated June 13, 2006, issued by the Regestrar
of Companies, Kamataka at Bengaluru ("RoC”). Subsaquently. our Company was convariad from a private commpany to a pihlic company, pursuant to a board resolubion datad Oclober 18, 2024 and a resolution passed in
the extracrdinary general meefing of our Shareholders held on October 18, 2024 following which the name of our Company was changed to "Anthem Biosciences Limifed” and a cerbficate of incorparation consequent
upan conversion to pubfic fimited company was issued by the RoC on December 10, 2024, For further details in relation 1o the changes in the name and registered office of our Company, see “History and Certain
Corporate Matters — Changes in our Registered Office "on page 218 of the Draft Red Haring Prospectus dated Decamber 31, 2024 ("DRHP")
Registered and Corporate Office: No. 48, F1 & F2, Canara Bank Road, Bommasandra Industrial Area, Phase 1, Bommasandra, Bangalore, Kamataka, India-560 049,
Telaphone: +81 080 6672 4000; Contact Person: Divya Prazad, Company Secrafary and Compliance Officer, E-mall: investors. abl@anthembio.com, Webskte: www.anthambio_com;
Corporate Identity Number: U24233KA2006PLC035703.

OUR PROMOTERS: AJAY BHARDWAJ, GANESH SAMBASIVAM, K RAVINDRA CHANDRAPPA AND ISHAAN BHARDWA.J

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥2 EACH ("EQUITY SHARES"™) OF ANTHEM BIOSCIENCES LIMITED (*COMPANY" OR “ISSUER™) FOR CASHAT APRICE OF
T[«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF T]«] PER EQUITY SHARE) (“OFFER PRICE") AGGREGATING UP TO ¥ 33,950.00 MILLION {THE "OFFER") THROUGH AN OFFER FOR SALE
AGGREGATING UP TO ¥ 33.950.00 MILLION COMPRISING UP TO [«] EQUITY SHARES OF FACE VALUE OF ©2 EACH BY GANESH SAMBASIVAM AGGREGATING UP TO T 3,500.00 MILLION, UP TO [«]
EQUITY SHARES OF FACE VALUE OF 32 EACH BY K RAVINDRA CHANDRAPPA, AGGREGATING UP TO ¥ 3,500.00 MILLION AND UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥2 EACH BY VIRIDITY
TONELLP, AGGREGATINGUPTO¥13,250.00 MILLION ANDUP TO [«] EQUITY SHARES OF FACE VALUE OF ¥2 EACH BY PORTSMOUTH TECHNOLOGIES LLC, AGGREGATING UP TO 3,200.00 MILLION
ANDUPTO[«] EQUITY SHARES OF FACE VALUE OF 22 EACHBY MALAY J BARUA, AGGREGATING UP TO T 3,200,00 MILLION AND UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥2 EACH BY RUPESH
N KINEKAR, AGGREGATING UP TO T 3 200.00 MILLION AND UP TO [«] EQUITY SHARES OF FACE VALUE OF T2 EACH BY 3ATISH SHARMA, AGGREGATING UP TO ¥ 3,200.00 MILLION AND UP TO [=]
EQUITY SHARES OF FACE VALUE OF T2 EACH BY PRAKASH KARIABETTAN, AGGREGATING UP TO = 800.00 MILLION AND UP TO [«] EQUITY SHARES OF FACE VALUE OF <2 EACH BY
KRAMAKRISHNAN, AGGREGATING UP TO ¥ 100.00 MILLION (COLLECTIVELY, “SELLING SHAREHOLDERS™ AND SUCH OFFER FOR SALE OF EQUITY SHARES BY THE SELLING SHAREHOLDERS, THE
“OFFER FOR SALE"). THE OFFER SHALL CONSTITUTE [#] % OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY,

THE OFFER INCLUDES ARESERVATION OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 72 EACH, AGGREGATING UP TO <]«] MILLION (CONSTITUTING UP TO [«]% OF THE POST-OF FER PAID-UP
EQUITY SHARE CAPITAL) FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES [*"EMPLOYEE RESERVATION PORTION"). OUR COMPANY, IN CONSULTATION WITH THE BRLMS MAY OFFER A DISCOUNT OF
UP TO [«]% OF THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT"), SUBJECT TQ NECESSARY APPROVALS AS MAY BE
REQUIRED. THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER". THE OFFER AND THE NET OFFER SHALL CONSTITUTE [#]% AND [#]%
OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, RESPECTIVELY.

THE FACE VALUE OF THE EQUITY SHARES IS T2 EACH. THE OFFER PRICE IS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOTWILL BE DECIDEDBY
OUR COMPANY, IN CONSULTATION WITH THE BRLMS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [=]
(A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [#] EDITION OF [=] (A WIDELY CIRCULATED KAMNADA DAILY NEWSPAPER, KANMNADA BEING THE REGIOMAL LANGUAGE OF
KARNATAKA WHERE OUR REGISTERED AND CORPORATE OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE AND SHALL BE MADE AVAILAELE TO THE
STOCK EXCHANGES FOR UPLOADING OM THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SECURITIES AND EXCHANGE BOARD OF INDMA {ISSUE OF CAPITAL AND DISCLOSURE
REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE "SEBIICDR REGULATIONS"),

In case of any revision m the Price Band, the Bid/Offer Period will be exiended by af least three additional Working Days after such revision in the Price Band, subject to the Bid/Offer Penod not exceeding 10 Working
Days. In cases of force mageure, banking sirike or similar unforesaen circumstances, our Company may, fior reasons to be recorded in writing, extend the Bid (Offer Pariod for a minemum of ona Working Day, subject to
the Bid'Offer Penod nol exceeding 10 Working Days, Any revisaon in the Price Band and the ravised Bid/Offer Panod, if applicable, shall be widely disseminated by notification 1o the Stock Exchanges, by ssuing &
press release, and akso by indicating the change on the respective websites of the BELMs and at the terminals of the members of the Syndicate and by intimation o Designated Intermedianies and the Sponsor Bank,
as applicable.

The Cffer is being made in 1erms of Rule 1H2Hb) of the Securties Contracts (Regulation) Rules, 1957, as amended (the *SCRR"). read with Regulation 31 of the SEBI ICDR Reguiations. The Offer is being made
through the Book Building Process in accordance with Reguiation 6{1) of the SEBI ICDR Regulations wherein not more than 50% of the Offer shall be available for allocation on a proportionate basis to Qualified
Instituional Buyers (*QIBs") (the "QIB Portion”), provided that our Company in consultation with the BRLMs may allacate up to 60% of the QIB Porbion to Anchor Investors and the basis of such allocation will be on &
discretionary basis by our Company, in consultation with the BELMs. in accordance with tha SEBI ICDR Regulations (the “Anchor Invesbor Portion™), of which one-third shall be reserved for domestic Mutuad Funds,
subject o valid Bids beang received from the domestic Mutual Funds at or above the price al which allocation is made fo Anchor Investors (“Anchor Investor Allocation Price”). In the event of under-subscnption or
non-aliocation in the Anchor Invastor Portion, the balance Equity Shares shall be addad 1o the Q1B Portion (other than the Anchor investor Portion) {the “Net QIB Portion”). Further, 5% of the Mat QIE Portion shall be
avallable for aocation on & proportionale basis to Mutual Funds only, subject to valid Bids beng received 2t or above the Ofer Price, and the remainder of the Net QIB Portion shall be available for allocation on &
progoriionate basis o all Bs, including Mubual Funds, sulbpect to valid Bids being received at or above the Offer Price. Furiher, nof less than 15% of the Offer shall be available for aliocalion to Mon-Institutional
Imvestars (“Non-Institutional Portion”) of which one-third of the Mon-institbulional Portion shall be available for allocation to Bidders wilh an application size of more than ¥ 0,20 milkon and up 1o T 1.00 million and twe-
thirds of the Non-institutional Portion shall be available for allocation to Bidders with an application size of maora than T 1.00 million and undersubscriptan in aither of these two sub-categorias of the Non-Institutional
Porion may be allecated fo Bidders in the other sub-category of the Mon-Insiitufional Porion in accordance with the SEB! ICDR Regulations, subject fo valid Bids being received at or above the Offer Price. Further,
neA less than 35% of the Offer shall be available for allocabon to Retail Indivedual Investors {Retail Portion”), in accordance with the SEBI ICDR Regulations, subjec! to vakd Bids being recelved from them at or above
the Oifer Price. Further, Equity Shares will be allocated on a proporticnate basis to Eligible Employees applying under the Emplovee Resendation Portion, subject to valid bids received from them at or abowve the Offer
Price. All Bidders {except Anchor Investors) shall mandatarily participate in this Offer only through the Applcation Supported by Blocked Amount ("ASBA”) process and shall provide details of their respactive bank
account (including UP| 1D (defined frersinalter) in case of LIP| Bidders [defined hersinafter) in which the Bid Amount will be blocked by the Seif Ceriified Syndicale Banks ("SCSBs ") or pursuani to the UP| Mechanisn,
as the case may be, Anchor Investors are not permitled o parficipate in the Anchor Investor Partion theough the ASBA process, For details, see “Offer Procedure” on page 387 of the DRHP,

Thig public announcement |5 being made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company s proposing, subject to applicable statutory and
requiatory requiremeants, raceipt of requisita appeovals, market conditions and othar considerations, to make an initial public offering of its Equity Sharas pursuant o the Offer and has filed the DRHP with the Securifias
Exchange Board of India ("SEBI') and with the stock exchanges on December 31, 2024, National Stock Exchange Limited and BSE Limited (oollectively, the “Stock Exchanges™). Pursuant to Requlation 26(1) of the
SERBIICDRE Regulations, the DRHP filed with SEBI and the Stock Exchanges has been made public for commenis, if any, for'a peniod of at least 21 days from the date of such filing by hosfing # on the website of SEBI
al www.sebi.govin, websites of the Stock Exchanges al, www,bseindia,com and www.nseindia.com, respectively, on the website of the Company al www.anlhembic.com; and on the websifes of the Book Running
Lead Managers ("BRLMs"), i.e. JM Financial Limited, Ciligroup Global Markets India Private Limited, J.P. Morgan India Private Limited and Momura Financial Advisory and Securibies (India) Private Limited at
www jmifl.com, www.anline. citibank.co.in' rhim/ctigroupgiobalscreent him, www jpmipl.com and wew.nomuraholdngs comicompanylgroup/asialindiafindex. himl, respectively. Our Company invites the public to give
their comments on the DRHP fied with SEBI and the Stock Exchanges, with respect fo disclosures made in the DRHF. The members of the public are requested to send & copy of the comments 1o SEBI, to the
Company Secratary and Compdance Officer of our Company andior the BRLMs at thair respective addresses mentionad harain, All commants must be receivad by SEBI andior our Company. andior tha Company
Secretary and Compliance Officer of our Company andior the BRLMs m relation 1o the Offer on or before 5.00 p.m. on the 21 day from the aforesaid date of filing of the DRHP with SEBI.

Irvestments in equity and equity-refated securities involve a degree of sk and investors should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment, Investors are
advised to read the risk factors carafully befare taking an imvastmant dacision in the Offar. For taking an investment decision, invastors must raty on their own axamination of our Company and the Offer, including the
risks invalved, The Equily Shares in the Offer have not been recommended or approved by the Secunities and Exchange Board of India, nor does SEBI guarantes the accuraoy or adequacy of the contents of the Drafl
Red Herring Prospactus. Specific attention of the investors is invited to "Risk Factors” on page 31 of tha DRHP.

Any decision to invast i the Equity Shares described in the DRHP may only be taken afler a Red Hermring Prospecius ("RHPY) has beean filed with the RoC and musl be made solely on the basis of such RHP as there
may be material changes in RHP from DRHP. The Equsty Shares, when offered through the RHF, are proposed to be listed on the Stack Exchanges.

Faor datails of tha shara capital and capital strecture and the namas of the signatories o the memorandum and the number of sharas subscribed by them of our Company, pleasa sea the section tiled “Capital
Structure - Equity Share capital history of our Company™ on page 84 of the DRHP. The liability of the members of our Company is Smited. For details of the main objects of our Company as contained in the
Memarandum of Association, pleass see the seclion lited “History and Certain Corporate Matters - Main Objects of our Company™ on page 218 of the DRHP,

P o
A M FINANCIAL cIti JEMorgan NOMURA A KFINTECH

JM Financial Limited Citigroup Global Markets India J.P. Morgan India Private Limited Momura Financial Advisory and KFin Technologies Limited

7" Floor, Cnargy, Privata Limited J.P. Morgan Towar, OFf CST Road, Securities (India) Private Limited Selenium, Tower B, Plot No- 31 and 32,
Appazaheb Marathe Marg, 1202, 12th Floor, First International Kafina, Santacruz East, Ceejay House, Level 11, Financial District, Nanskramguda,
Prabhadeyl, Mumbas 400 025, Financial Centre, G-Block, Murnbai - 400 098, Maharashtra, India | Plof F Shivsagar Estate, Serlingampally, Hyderabad,
Maharashtra, India Bandra Kurla Complex, Bandra (East), | Telephone: +31 22 6157 3000 Dr. Annia Basant Road, Worl, Rangareddy-200 032,

Telephone: +21 22 6630 3030 Mumbai - 400 093. Maharashira, India E-mail: anthem_ipo@ipmongan.com fdumisi - 400 018, Maharashira, India | Telangana, India

E-mail: Anthem.ipo@jmfl.com Telephone; +81 22 6175 0999 Investor grievance e-mail: Telephone: +81 22 4037 4037 Telephone; +81 40 6716 2222
Investor grievance E-mail. E-mall: anthem ipo@cili.com Invastorsmb, jpmipl@pmongan.com E-mail: anthembioipod@nomura.com E-mail: anlhem. ipo@kfintech.com
grigvanca_ ibdi@jmfl.com Investor grievance E-mail: Website: www jpmipl.com Investor Grievance E-mail: Invastor grievance E-mail:

Website: www.jmifl.com investors comibiiciti.com Contact person: Tarang Shah / invesiorgrisvances-in@nomura.coma einward.nsi@kiniech.com

Contact person: Praches Dhuri Website: www.online.citibank.co.in/ Rishank Chheda Website: www nomuraholdings.com Website: www kfintech com
SEBI registration number: iimicibgroupglobalscreant him SEBI registration no.; companylgrouplassaindiaindeax. himl Contact person: M. Murall Krishna
IMMOOED10561 Contact person: Abhishek Mawandiya | INMODOOGZST0 Contact person: Vishal Kanjani { SEBI registration number:
SEBI registration number: Saiyam Sangha INROGI00221
IMMOGD0107 18 SEE| Registration No.; INMOOO0O11419
All capitalized terms used hierein and not specihically defined shall have the same meaning as ascnbed to them in the DRHE:
For ANTHEM BIOSCIENCES LIMITED
On behalf of the Board of Directors
Sdl-
Place: Bangalore Divya Prasad

Date: December 31, 2024 Company Secretary and Compliance Officer

ANTHEM BIOSCIENCES LIMITED is proposing, subject fo applicable statutory and reguiatory requirements, receipt of requisite approvals, market conditions and other considerations, 1o make an inital public
offiering of its Equity Shares and has filed the DRHP with SEBI and the Stock Exchanges on Decamber 31, 2024. The DRHP iz available on the website of SEBI at www.sebi gov.in, as well as on the websites of the
Stock Exchanges e, BSE and NSE at www bseindiacom and www nseindia.com, respectively, an the website of the Company al www.anthembio.com; and on the websites of the BELMs, e, JM Financial Limited,
Citigroup Global Markets India Private Limited, J.P. Morgan India Private Limied and Nomura Financisl Advisory and Securities (India) Private Limited at wew jmfl.com, www,ondine. citibank. co.indthtmd
citigroupglobalscreen . him, wwwjpmipl.com and www.nomurahobdings. comicompamyigroupiasialindialindex.himl, respectively. Any potential investors should note that investment in equity shares involves a high
degree of risk and for datails relating o such rigk, see Risk Factors’ on page 31 of the DRHP fiked with SEBI and the Stock Exchanges, when filed. Potential Bidders should nat rely on the DRHP filad with SEBI and the
Stock Exchanges for making any investment decision fled with SEBI and the Stock Exchanges, and should instead rely on the RHP, for making invesiment dacision

Thig announcement i not an offer of securities for sale in the United States or elsewhers. This announcement has beaen prepared for publication in India coly and Is not for publication or distribution, direcily or
indirectly, in o inte the United States. The Equity Shares have not been, and will nol be, registered under the United States Securities Act of 1533, as amended (the “U.S. Securities Act’) and may not ba offered or
sold within the United States, except pursuant to an exemphon from, or in a transaction nof subject to, the registration requirements of the L5, Secunties Act and applicable state securities laws. Accordingly, the
Enquity Shares are only baing offered and sold {a) within the United States solely to persons who are reasonably believed to be "gualified institufional buyvers® {as defined in Rule 1448 under the LS. Securibies Sct) in
transactions exampt from the registration requiraments of the U.S. Securities Act, and (b) outside the United States in “offshore fransactions'as defined in and in reliance on Regulation 5 under the U.5. Securities Act
and the applicable laws of the jurisdiction where those offers and sales occur
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